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Implementation of recommendations 
made by Law Commission

4056. SHRI C CHIT7IBABU: Will thc 
Minister ot LAW AND JUS TICE be pleased 
to state :

(a; thc uumbc-r of Reports subm itted so far 
by th r Law Commission ;

(b) the num ber o f iccommcndM ions so far 
acctp tcd  by G overnm ent , and

(c) to what extent these recommendations 
have been implemented ?

THE MINISTER OF LAW AND JUSTICE 
(SHRI H. R. GOKHALE): (a) The Law 
Commission has submitted 42 Reports. A 
statement giving the subject matter of the 
Reports is placed on the Tabic of the House. 
[Placed in Library. See No. LT—608/71]

(b) & (<•). The Commission has been 
submitting reports on various subjects from 
time to time, which are forwarded to the 
Ministry or Department concerned with the 
subject matter of the Report, for implementa­
tion. The reports on thc fbllowing topics the 
numbers of which are specified after the title* 
Parliamentary Legislation relating to Sales*-tax
(2) the Limitation Act, 1908. (3) the proposal 
that High Court should sit in benches at 
different places in a State (4), British Statute* 
Applicable to India (5), Partnership Act, 1932 
(7), thc Sale of Goods Act, 1930 (8 ), the 
Specific Relief Aft, 1877 (9), thc Income-tax 
Act, 1922 (12), the Reform of Judicial Admi­
nistration (14), the Official Trustees Act, 1913 
(16 j, the Administrator General’s Act, 1913 (19), 
Law of Hire-Purchase (20), the Law of Marine 
Insurance (21) Law of Foreign Marriages (23), 
Evidence of Officers about forged Stamps, 
Currency Notes etc. (Sec. 509A Cr. P. C. as 
proposed) $5), the Indian Oaths Act, 1873,




